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34 encounters in3monthsin
Punjab, a third in police custody

|, EXPRESS
Anvestigation

Kamaldeep Singh Brar
Amritsar, February 18

INTHE first suchstatement on
police action in the state, Pun-
jab DGP Gaurav Yadav said in
November last year that since
April 2022, a month afterthe
Aam Aadmi Party formed the
government in Punjab, the
state police had recorded "324

State govt yet toreply toan NHRC
notice fromlast year

encount erswith gangsters”, re-
sulting in the death of 24 and
arrest of 515.

"0Of the 515 gangsters ar-
rested... 319 sustained bulletin-
juries,” the DGP said.

Yadav'sstatement followed
anotice issued by the National
Human Rights Commission
(NHRC) to the Punjab Home
Secretary, seeking an Action

Taken Report on allegations of
“state-sanctioned extra-judi-
cial killings™. Two months on,
the state has not filed a reply.
In the period since Yadav
sharedthedara, the numberof
encounters in Punjab has con-
tinued, asthe AAPgovemment
feels the heat over gang viol-
ence and brazen shootings.
»CONTINUED ON PAGE10
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34 encountersin 3 monthsin Punjab, a thirdin liolice custody

In the three-month period
between November 2025 a!'vJ

migrant workers, after an ex-
changp of ire.

January 2026,

A L who

vestipated by Tl I Ex-
jrress show, the Punjab Police
reported 34encouniens — Dl a

approached the WHRC against
the alleged fake encontersin

ticed a fast-moving motor
eyele.. The rider ignored the
signal to stop.” 55F Bhupinder
Singh Sidhu said: "As police
L}‘hl‘s\‘d lhtl'll!r'! w)elnl llrr

Punjah, aaid: " todl-

Tittle over one every
— resulting in fivedesths: and
injuries to 45, Of these, 15 hap
penadlast month alone.
Oificialsofthestate goverm-
meent, Home Department and
Punjab Police did not respond
to queries despite repeated ar-
temjts, including a written

Coure, in the event of 4 police
encounter in which the ac-
cused sustaing grisvous in-
firies, an FIR must be rugls
tered and an i

leaving Kall injured.”

In the second encountes ln
the same case. on November
26, police arrested Badal, the al
leged main shooter, from Zira

fire,

conducted... by apolice oficer
of 3 rank senior (o the head of

the police party imlved inthe

po-
lice, when a team was with
Bl mr Manm foye viliage for
“recovery”, twoof his accom-

« PUNJAB POLICE'S ANTI-CRIME RECORD

‘wha allegedly opened fire at a
sarpanch of Rujgarh village
were held afteran “encounter™
by Khanma police. Then
Ehanna 55P Jyoti Yaday said
police had lald atrap tw appre-
hend Inderjit Singh and Gurvir
Singh, bur they "rried 1o es-
cape”. The 55F said police held
Gurvirafiors chuse, ban Inderjic

personnd was injured, Gunga
allegedly tried o wres a pisiol
from ASI Marjinder Singh.
Three shots were fired — e
hittingapolics vehicleandtwo
srrlking Gunga, who died st
haspital.

January 17 A gang
member, Karan Pathak alias
Karan "Defaulter’, arrested for

bullet injuryin his knee and
wasapprehended onthe spot”
DIG,  Ferozepur  Ramge,
SnehdespShanmasaid,
January 200 The same day,
police shot alleged gangster
Money Prince following anen-
courter near Attar, close o the
international border, Police
sald Ilm( auLngon a tip-off,

apenel fire, it
the police valrlcle. Police rerali-
ted, i i i

he beg, Yadlaw il
December 28: The Hos-

thekillingal they f e DG
Rzna Balachauria, in front of s ‘smﬂe@(.im:u]smdllmu'nnm

diumfull of people wasshat — spotted them and opened fire,
AL eneounter. “but bulleproo! fackets pro-

Podice claimed be had tried

tected our personnel”, He was

iy, W cagunlty s re-  plices *hiding there” opened  Poli the site of on January 18, cuesss hiarpur police arrested three o feethelr custody Ina sate-  killed In remliotory fire, police

The circumstances show  ported, iquiny byamagistrate e, Deputy Inspector General, robbery acoisel ollowingan  ment, policesaid Pathak com- said,
severnl simllarities, withself-  is a must. Bue m:illil\g lsbeing  Ferozepur Range, Harmanbir 5 INAROUNDhalfoftheere | INOVERTO encounters, “encountet” ina foresr aven  plained of severs chest pain at January 22 Alleaed gana-
defence the most common re-  followed in Pung Singhsaid: “Abullet hit atead counters.police saidthey | palicasaid theaccused nearGarhshankar DSPDalject  night. and wasbeing takento - ster Harinder Singh Eadi was
frain by pelice. More than a Mlbjl.\.‘.hﬂgh \kllu, whohus  Constable. Police firedin retall-  faalifies | hadsetup chackpoints Intheir custody ware Singh Khakh sabd, "When sig-  the hosplal whenhefled after  Injared inan encounter in Pa-
thirnd of the ene hang e fakeen-  ation, in which Badal wasin- basu:lnnllp—ulfs aotused | taken forweapon re- nalled o stop, the accused  the police van hewasin hita  tiak, 01G Kuldeep Singh Cha-
ponad when the acoused were  countercasesin thestatesinee  ured... He succumbed to his 45 aived Cavery, E opened fire. Pollce mdian. Fol halsnid they set up a check-
in custody: inseveral, police  the 19905 snid there wos  injuries” apanadfir, forcing hirkdan guri, after issuing warmings. UT‘JW weshandeaffedatthe ime and — point on @ bypass Bllowing 1
sald the "k ™ aceused, * for thesame. The two wlleged attackees 1T retaliation and openad fire Singh, alias Gom 7y il He  tip-off. They tried o stop Har-
when taken for “recovery ™, “Evenilanencounter isclean,  escaped, the DIG said., Police s s Bincidents of Indiseriminate-firing buflet injury” was tepoitedly tced o aloce jinder, but he stasted shootiog.
grabbed a hidden weaponand  a proper inguiry s required  sald another of 1ts men was 0 i s o by B gt g ton in Kharararcunddamand - police said.
upered fire, Tegally, The sudiciary should — [ired i, bt the bullet stiuck his R by o IANUARY 2095 started shooting, Pai hak was hit January 23: Following an

Inar beastelght ol these incd- Faich budk if jaekir ATTEMPTTO FLEE Inthaleg policesaid, while an — encouncer, the. Tainndhar Rural
dents, pokice were e 20: The Tad * BETIWEERMON 2075 (DN 20 January &:Hamur.alleg:  officerwis injured. Pathnksue:  police arrested  Loveprest
shot st under “indisciminate™  identical.”™ hiana police busted a “gang- edly a close associate efgang-  cumbed tohisinuriesinheospi-  Singh, wanted for a December
firinyg. But policetmen ot swecd, sterterror module”, allegedly November 26: The Batala  DOPJaskinanjitSingh Tejastid:  stersPrabb Dasuwalond Alridi, — tal, policesaid, 2025 firing incident, “Actingon
records state, “becanse ofbul- backed by the 18[and “with  Fellcecapruredansllegedgang  “Police lald a trap to catch the was killed in an encounter in January 18: The Bathinds  specific information, a polive
fetproof jfackets”, At other Theencounters links 1o gangster Lawrence  memberand mbberyaccused,  duo, who operied fire” Masih - Tam | Faran districd, DIG, Horder  policeclaimed fahave amested  team was conducting asearch
times, bullss stmock policeve-  NOVEMBER 2025: Bishnoi”, with the arreat of  Kawal|it Singh, followingan  wasshot Intheleg, Ranag, d flar an ol near Alwnlpur. The
il SELF-DEFENCE THE REFRAIN n Baml =, "Based on inves- December 18: The Amrit-  “Acting on a tip-off that Moor L i cof B wu‘ps_l il i it

Inaround ha]l of the ens Novembn l.l Harkaran  an exchange of fire inthe Lad-  tigations, police teums man-  sar i i ing y! crore, afteran near
COrers, El i warted  howalares, Ram Lal was in- aged tointeroeptthe sccused,.,  cracked several extortion and — a foint team intercepted him,  village Katar Singh Walaata T‘ht: du‘u&ed sustained abulle
r_hed\mmmtnsed on n|| uns, fara amulLIw wmlmmd am jured. When policereamstred toap-  rebbery cases following thear-  (buthhe opened fire. A bullet  check-pointset up following s infary in his dght srm.” police

Al lesst
Jdaonused suffered punshat ine
uries in such shootouts.
Intheir eports. police say
they shot ot the accused in the
foet or legs, only after lsquing
wamings, and ofter the latier
had “opened fire", The re-
coveries wets mostly .30-,32

withthe
lice. Then Khanna 85T Jyoti
Yadav said Harkarn “opened
fre at a police party... when
taken [or w«:upun lrwver}'

and stick

Laudhiana Police Cominis-

self-defance, the S fired ane
round, which hit Harkaran
Singh in the leg.” Gurtej re-

bore (fordgnorcountrymade)  portedly got infured jumping
pistols, Trom the firs floor,

Tl i 12: The Dera

h — Bathinda, Fa- id twio members

ridkot, Muktsar, Moga, Hos-
hiarpair, Fivtilkay, 1 each: 2each
in Patiala, Batals, Khanna, Fe
rozepur, Mohall, Tarn Taran

of the Goldy Dhillon gang -
Sharanjit Singh and Aman
Kurmnar - were injured during
an exchunge of fire. 381 Har-

and Jalandh: Lud- Hans said the two

hiang with Anwitsardistritat  tried to evade 2 police check-

nine secing the most such en- point and fired. “In retaliation,

COUMEErS. offlcers fired, with both ne-
[ Buly 2025, The bedienEx-  cusadshotinthekegs”

jress reparted how the first November 18 Police

seven months of the yearhad
seen 20 encounters in which
the accused were already in
custody and were belng takon
by palice for “recovery”, The
encounters had led to five

deaths. It was on the basis of

this that an advocate went to
the NHRC.

In 20124, the Punjah Paolice
repotted 64 encounters, lead

claimed to have amested Ar-
shdeep Singh, an sleged ng-
seciate of the Prabh Dasuwal

prhenid him, the latter opened

rest of Vanshpreet Singh and

stuck a police personned, but
he escaped due to his bullet-
proffacket, Moor suflered seri-

“tip-ofl™,

said,

them.”

January Tt The Amrissr
Police sald that nocused Gur-
‘pect Singh Lul was injured dur-
i an encounier a8 he tied o
e when taken for weapon e
cavery. Amritsar Police Com-
missioner  Gurpreet Simgh
Bhullar said: "Lal was taken
near Batala Read... The ac-
cused opened fire, Taking re-
taliastory action, police shot at
the seeusad

Jammary 12 Three alleged
f the Reohit Godar

sionerSwapanSharmasaidthe  fire," said DIG, Border Range,  Bhupinder Singh, after an ex-
two opened fire when they  SandeepGoel, addingthat Ka-
were intercepted followinga . waljitwas shotinhis left leg. actingona
tipolf, “Same bulless hita po- tip-off, they set up anakaat
L hicla” the officer sald. DECEMBER 20125: Chaharpur village. The ocou-
November 20: The same . TARGETING THE LEG pants sped pway on spotting
day. the Amritsar police December 4: Alleged  them.with police giving chase.
chimed whive foledamurder  shooter Daler Singh. wanted for — Inthe subsequent exchange of
w:!hl]'cmcoumnhl]mgnf murder, was ir anen: e the v escape:
Harjinider  counter Bt oneof th 1
Singh. who had got out of in Amritsar, Police Commis-  intheleg, DIG, Border Bange,
prisan 13 days earfler. Pollce  sloner Guepreet Singh Bhuﬂar Sandeep Goel sald.
said Harfinderwasshot“insdf  sid, "Daber 1% Anaccused,
defence” after heand hisac- & the mavery ofa m&lul He  Nirmaljot Singh, wasinjuredal-
complice opened Great apokice. pulled out a weapon from the  legedly dunng weapon res
checkpoint. MTicials said one bushes and fired o theteim”  covery InAmrisar. Police Com-
of the bullets hit a policeve-  Police said Daler was finally  missioner Gurpreet Singh
hicle: shot In the fight leg. Bhull i, "Actl it
November 23: Harpreet December 6 The S inputs,police arreded Nirmal-
Shghand Gatam Badshahol Muktsar Sahib Police claimed  jot Singh., \hnrjmlslmh and
Nabha, allegedly i = i gh, During the:
with the Bamblha gang, were murder of o minee gled within - recovery ofn LDuIl(l} e
Injuredinanencounter. Patiala  hours, and arrested the ac- Nirmaljot pushed a po-

SEPVENIN SHErma s thay s

cused, Mukesh Kumar, fllow -

1ioe guand, snniched 4 carbing
and attermpied to lre at police

aang, ollowing an
“Adting on a Hp-off that hemls
in Paridkot and pl

major crime, police set up a
naka jcheckpolneh, Whe,
ficers signalled hi
cyele tostop, he attacked the
teamn,” sedd Faridket police,

19,

iy, Malkle Singh was infured
when allegedly attempting to
m TR

Ing 1ol Ffour,

sonnel wereinjunedintheinc-
denzs

The mosg recent enoatinter
wis in Moga on Sunday, when
police arrested two men ac-
cused of kst week's firing on

$The IndianEXPRESS

rested.Jatin Kali, the alleged

mastarming in the Novembar

15 murderof Kiveen Arom, the

ann of RES worker Baldov Raj

Arora, afteran exchange offire

in Ferozepur distrct, along
ithi th i

Yiacdav saicd they had arrested
Malkit and Vijay Masih, “key
associates of gangster Amrit
Drafaam’. Justthen, sald police,
Malkit opened fire using &
“hidden weapon™. "He was
aftera brief ex-

Pallce said: “Daurteam no-
Thu,

Lhmgcod fire”

19 February 2025
https: /fepapar.indisnerprass . comc/ 79129187

Ijra ohcttmlm Ix\std analtip- mdl\ i ter Asperpolice,
ofE " thetwo ving
mmcd - fired (ot policel The o flee”
rops, rogtring, Dy 12: The Moga
responded and shot bath of palice daimed to have held an
nof-  them n thelr ower body." alde of US-based gangster
« Metoe- November 23: Thesame  Prabh Dasuwal, Gurbinder

Singh allas Gindl, following an
exchange of fire. leaving Gindi
Injured Moga 58P Ajmy

1" ASI Navie] Singh
returned fire in sel Fdefence,
shooting Mirmaljot inthe left

December 26: Amuitpal
Sinygh Roni was injured during
an "encounter” when taken by
the Amritsar City police for

saicd "theacoused opened lire o
4 police party when lnter-
cepted”,

December 12: The same
day, Rohin Mansih. an alleged
accomplice of gangster Amt
D, wias th 1D.'er an k11
counter”

tion ground. “The accused
suddenly pleked up the pistal
and lired ar ASTLaibir Singh...
In self-defence, AS1 7 ahwindor
Singh fired a rownd” said Am-
ritsar Police Commissioner
Gurpred Singh Bhullar,
T

gang were held after “an ox-
change of fre” with the Lud-
hizna Police. Comimisioner
Swapan Sharmmasald, " Thetrio
attempted to break a check-
poine and opened fir.. Pollee
firedd in seil-defence.” The two
who sustained bullet infurles
wereidentified as Sumi Kuma
und Sanju.

Jamary 14: Sukhraj Singh
alias Gunga, 8 key sccused
linked to the Prabh Dasuwal
gang and believed to be In-
valved in sevem] killings, died
after he was shot, allesedly at-
tempting to snatch aservice
pisto] inthe Valish area of Am-
ritsar.

Palice clalmed two "un-
identified  maotorcyclists™
opened th atthem inabidto

January 18: The same day. 23:'111cmeduy
1.t 4 theTam T

and wereinfured  had arrested u]kgcdgangr.cl

inan encounter while in Ja-  Jagtar Sirgh alizs Jagga Patin

Inndhar pollcecustody. 557, Ja-
Runcihar Bural, Harvinder Singh
Virk, said they had received in-
fommution that those wanted for
& January 16 murder would
come boa site i retrieve thelr
weapons. “Police teams cor-
doned off the area. Whenthe
palice pany... was approach-
ing.. theaccused retrieved the
hidden weapons, ‘and at-
tempeed to flee, opening fire”

Virk said thatwhile ane bul-
let struck a police vehicke,
anctherhit a tree, and a third
missed the tanget. Police fred
in "self-defence.

afteran encounter near Kalron
willzage. B8P, Tom Taran, Sur-
endra Lamba said, ice
brought Jagia Pattu 1o acanal
nearvillage Kairontorecovera
weapon, when the accused
fired two rounds.”

January 24:The Anti-Mar-
cotic TaskForcesaid itamested
Tonar ailleged drug peddkrsaler
an “exchange of fire” in Lud-
hilana's Sadar police station ju-
risdiction. Folice said theyre-
covered 305 grams of beroin,
and said the accused “tried to
brenk the police checkpolnt. ..
and opened fire”, “The cops re-

January
‘was reported from Doraha.
Ludhlana. The police sate-
mrent said: “Two criminals,
rrnvelling Ina Scorpio, hit s po-
Fice jeep. They fired three
rounds, sne of which hit an
SHO in his chest, but he was
saved due to his bulletproct
jacket, In retaliation, the SHO
fired back, in which cne of the
criminals, Horsimran alias
Mand, was injured in the leg ®

January 20: The Fazilks
peollice were irvolved Inan “en-
conter nearvillage Amiwala
with gangster Praetpal Singh
wanbed in a mairder case, lead-
ing to his arrest. Police saidthey
el st upra nika, and Freetpal
apened flre, “He sustained a

taliared (n self-defi durlng
which an acoused, Taranprect
Singh, sustEined s bullet ingury
i his wais, " said police.
January 2% The Amrirsar
police said an acoused, Jolun-
jeet, tried to eacape after
snatching a palice officer's ser-
vloe pistol and, in the ensuing
atrughe, wirs shot in the leg,
“Thepolice parmyhad raken Jo-
banject along to lock for his as
soclutes. The nerused sald he
witsleeling unwel.,, Assoom s
potice swopped the vehicle, he
tried o smalch 4 service
wenpon from one of our per-
sonnel.” Police Commissioner
Gurpreet Singh Bhullarsaid.
With inpists from
DIVYAGOYALGOPAL
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impact-nhrc-directs-centre-icmr-to-file-report-on-improper-drug-trials-in-
hyderabad-1938260

DC Impact: NHRC Directs Centre, ICMR To File Report on Improper Drug Trials in Hyderabad

Balu Pulipaka 19 February 2026 12:15 AM

The NHRC, in its directions issued on Wednesday, said allegations in a complaint it received over the issues faced
by the participant, “prima facie seem to be violations of the human rights of the victim”

In the directions, the NHRC made it clear that the complaint must be investigated and an action taken report
submitted to it in four weeks.

Hyderabad: The National Human Rights Commission (NHRC) has directed the Union health ministry, and the
Indian Council for Medical Research (ICMR) to investigate the case involving a drug trial in Hyderabad last year
which resulted in one of the trial participants suffering a heart attack. The NHRC, in its directions issued on
Wednesday, said allegations in a complaint it received over the issues faced by the participant, “prima facie seem
to be violations of the human rights of the victim.” In the directions, the NHRC made it clear that the complaint
must be investigated and an action taken report submitted to it in four weeks.

The complaint with NHRC was filed by human rights lawyer Rama Rao Immaneni following reports in Deccan
Chronicle on the trials and tribulations of Dipanker Dey, a migrant worker who signed up for the trial that was
being conducted by a city-based clinical research organisation (CRO) for a breast cancer drug. During the course
of the trial, Dey, reportedly suffered a cardiac arrest but was not attended to by the CRO which sent him off to
Gandhi Hospital to get treatment.

Dey had also complained then when he was fighting with the CRO that he was under intense pressure from the
CRO to delete his posts on social media platforms about the problems he was facing both health and financial
wise, finally had said he was willing to take any compensation he can get and give a letter to the CRO giving it a
clean chit, and after a nearly two month struggle, returned to his hometown Kolkata.

“He was under severe duress and with no one helping him and the CRO pressurising him for any compensation,
he was likely tricked by agents to take whatever money the company gave him in return for his silence. Now that
the NHRC has initiated action, he will hopefully receive justice finally,” Rama Rao Immaneni said.

In its notice to the Union health ministry, the NHRC said “the complainant alleged that a poor and illiterate
labourer was made to participate in a clinical trial for a breast cancer drug by an agent who made false promises.
During the trial, the victim suffered a heart attack but did not receive proper medical care until the police
intervened.”

The NHRC continued, “Afterwards, the clinical research organisation and the sponsoring pharmaceutical company
pressured the victim to sign a false declaration claiming he was cured. When he refused, the ethics committee
and others involved failed to report the adverse event to the drug authorities. As a result, the victim suffered a
second heart stroke, leading to permanent disability and loss of livelihood.”

“The complainant has requested that the licenses of the companies involved be cancelled and that they be
ordered to pay compensation of Rs.1 crore to the victim. They also requested legal action against those
responsible for exploiting poor and uneducated individuals in clinical trials,” the NHRC said.

( Source : Deccan Chronicle)
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Delhi HC junks plea on special cells in police stations for missing persons cases

The bench stated that decisions relating to creation of dedicated cells in police stations and the internal structure
of the force fall squarely in police authorities’ domain.

Published on: Feb 19, 2026 04:02 am IST

By Shruti Kakkar

The Delhi High Court on Wednesday dismissed a petition seeking the creation of a special cell in every police
station to report cases pertaining to missing persons in the Capital, observing that policing is a matter that must
be left to the concerned authorities and that it is not for the court to dictate how the police should organise their
functioning.

A bench of Chief Justice D.K. Upadhyaya and Justice Tejas Karia, while dealing with a petition filed by Anand Legal
Aid Forum trust, further stated that decisions relating to creation of dedicated cells in police stations and the
internal structure of the force fall squarely in police authorities' domain.

“It is not for the court to give directions to the police as to how their organisation shall function, constitution or
creation of specific cell in each police station in Delhi for reporting missing person is the job which must be
entrusted to the police authorities as it relates their functioning. What is the structure of the police can be best
entertained by the authorities itself,” the court remarked.

The trust's petition was filed against the backdrop of recent reports published on February 5, citing Delhi Police
data on missing persons, which indicated that 807 people went missing in the Capital during first two weeks of
January, with only 235 traced so far.

In an official statement, on February 6, the Delhi Police said that claims about a surge in missing girls in the
Capital were being amplified through paid promotions, and warned of strict action against those spreading panic
for monetary gain.

However, on February 9, the National Human Rights Commission (NHRC) said that it has taken suo motu
cognisance of the reports. It issued notices to the Delhi chief secretary, and police commissioner, demanding a
report on the matter within two weeks.

The trust had also sought directions to the police to register FIRs in cases of missing persons and to transfer all
such reported cases in Delhi to the CBI for an in-depth probe, alleging that the police were refusing to register
FIRs despite families’ requests.

The court rejected this prayer as well, observing that the petition lacked specific details of such instances and that
it could not entertain or grant omnibus relief in the absence of concrete particulars.

“Except for giving the numbers of the persons who have been reported as having gone missing in 2025, as
detailed in paragraph 11 of the writ, no specific instance has been cited where a person has gone missing and an
attempt to lodge an FIR has failed,” the court said in the order.

Even while dismissing the trust’s plea, the same bench on Wednesday issued notice to the Centre, the Delhi
Government, the Delhi Police, and the National Human Rights Commission in a separate petition filed by advocate
Jayeeta Deb Sarkar, and fixed April 15 as the next date of hearing.

In her plea, Sarkar sought urgent directions for the authorities to establish a robust mechanism to trace missing
persons in the Capital and to address the rising instances of trafficking and disappearances.


https://www.hindustantimes.com/cities/delhi-news/delhi-hc-junks-plea-on-special-cells-in-police-stations-for-missing-persons-cases-101771438413710-amp.html
https://www.hindustantimes.com/cities/delhi-news/delhi-hc-junks-plea-on-special-cells-in-police-stations-for-missing-persons-cases-101771438413710-amp.html
https://www.hindustantimes.com/cities/delhi-news/delhi-hc-junks-plea-on-special-cells-in-police-stations-for-missing-persons-cases-101771438413710-amp.html

To be sure, the court last week also sought the Centre and the Delhi police’s stand in a petition seeking strict
enforcement of the statutory investigative protocols for missing persons.
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34 encounters in 3 months in Punjab, a third in police custody

Written by: Kamaldeep Singh Brar 16 min read Amritsar

Updated: Feb 19, 2026 07:39 AM IST

In the three-month period between November 2025 and January 2026, police records investigated by The Indian
Express show, the Punjab Police reported 34 encounters — or a little over one every three days — resulting in five
deaths and injuries to 45. Of these, 15 happened last month alone.

In the first such statement on police action in the state, Punjab DGP Gaurav Yadav said in November last year that
since April 2022, a month after the Aam Aadmi Party formed the government in Punjab, the state police had
recorded “324 encounters with gangsters”, resulting in the death of 24 and arrest of 515.

“Of the 515 gangsters arrested... 319 sustained bullet injuries,” the DGP said.

Yadav's statement followed a notice issued by the National Human Rights Commission (NHRC) to the Punjab
Home Secretary, seeking an Action Taken Report on allegations of “state-sanctioned extra-judicial killings". Two
months on, the state has not filed a reply.

Kamaldeep Singh Brar is a Principal Correspondent at The Indian Express, primarily covering Amritsar and the
Majha region of Punjab. He is one of the publication's key reporters for stories involving the Akal Takht, the
Shiromani Gurdwara Parbandhak Committee (SGPC), and the sensitive socio-political issues of the border districts.
Core Beats & Specializations Religious & Panthic Affairs: He has deep expertise in the internal workings of the Akal
Takht and SGPC, frequently reporting on religious sentences (Tankhah), Panthic politics, and the influence of Sikh
institutions. National Security & Crime: His reporting covers cross-border drug smuggling, drone activities from
Pakistan, and the activities of radical groups. Regional Politics: He is the primary correspondent for the Majha belt,
covering elections and political shifts in Amritsar, Tarn Taran, and Gurdaspur. Recent Notable Articles (Late 2025)
His work in late 2025 has been centered on judicial developments, local body elections, and religious
controversies: 1. Religious Politics & Akal Takht "Akal Takht pronounces religious sentences against former
Jathedar Giani Gurbachan Singh" (Dec 8, 2025): Covering the historic decision to hold the former Jathedar guilty
for granting a pardon to Dera Sacha Sauda chief Gurmeet Ram Rahim in 2015. "YouTube suspends SGPC's channel
for a week over video on 1984 Army action" (Nov 20, 2025): Reporting on the digital friction between global tech
platforms and Sikh religious bodies. "As AAP govt grants Amritsar holy tag, a look at its fraught demand" (Nov 28,
2025): An analytical piece on the long-standing demand for declaring Amritsar a "holy city" and its political
implications. 2. Crime & National Security "Mostly Khalistanis on Amritpal’s hit list: Punjab govt to High Court" (Dec
16, 2025): Reporting on the state government's claims regarding jailed MP Amritpal Singh orchestrating activity
from prison. "Punjab man with links to Pakistan's ISI handlers killed in encounter” (Nov 20, 2025): Detailing a
police operation in Amritsar involving "newly refurbished" firearms likely sent from across the border. "15 schools
in Amritsar get bomb threat emails; police launch probe" (Dec 12, 2025): Covering the panic and police response
to mass threats against educational institutions. 3. Political Analysis & Elections "AAP wins 12 of 15 zones in SAD
stronghold Majitha" (Dec 19, 2025): Highlighting a significant shift in the 2025 rural elections where the Akali Dal
lost its grip on a traditional fortress. "Tarn Taran bypoll: woman faces threats after complaining to CM Mann about
drug menace" (Nov 9, 2025): A ground report on the personal risks faced by citizens speaking out against the
illegal drug trade in border villages. "AAP wins Tarn Taran bypoll, but SAD finds silver lining" (Nov 14, 2025):
Analyzing the 2025 assembly by-election results and the surprising performance of Independents backed by
radical factions. 4. Human Interest "Two couples and a baby: Punjab drug addiction tragedy has new victims" (Nov
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20, 2025): A tragic investigative piece about parents selling an infant to fund their addiction. "Kashmiri women
artisans debut at Amritsar’'s PITEX" (Dec 8, 2025): A feature on financial independence initiatives for rural women
at the Punjab International Trade Expo. Signature Beat Kamaldeep is known for his nuanced understanding of
border dynamics. His reporting often highlights the "drug crisis in the underprivileged localities" (like Muradpur in

Tarn Taran, Nov 9, 2025), providing a voice to marginalized communities affected by addiction and administrative
neglect.
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Cracks Down on Alarming Spike in Missing Persons Crisis

18 Feb 2026 18:09:54

New Delhi, 18 February (H.S.): The Delhi High Court issued notices on Wednesday to the Centre, Delhi
government, Delhi Police, and National Human Rights Commission in response to a petition demanding action
over more than 800 people reported missing in the national capital within the first 15 days of the year.A bench
presided over by Chief Justice DK Upadhyay directed the respondents to file replies within four weeks.

The petitioner's counsel argued during the hearing that the Right to be Found forms an essential component of
the right to life under Article 21 of the Constitution. The plea asserts that mandatory protocols for tracing missing
persons are not being followed, despite the issuance of Standard Operating Procedures (SOPs), which remain
unenforced, resulting in large-scale disappearances without adequate response.

According to a news report, 807 individuals vanished from Delhi between January 1 and January 15, triggering
widespread public outrage. On February 6, Delhi Police posted on X dismissing reports of a surge in missing
persons cases as paid misinformation designed to incite fear, while warning of action against those spreading
panic.

The National Human Rights Commission took suo motu cognizance of the issue, issuing notices to the Delhi
government and police demanding detailed responses within two weeks, deeming the matter gravely serious if
verified.

Hindusthan Samachar / Jun Sarkar
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Delhi High Court seeks response from police, Central government over disappearance of 807 people

According to a news report, between January 1, 2026 and January 15, 2026, 807 people were reported missing in
Delhi.

Prashant Jha | Published on: 18 Feb 2026, 2:04 pm

1 min read

The Delhi High Court on Wednesday sought replies from the Delhi Police, the Central government, the Delhi
government and the National Human Rights Commission (NHRC) on a plea seeking action over the disappearance
of over 800 people from the national capital during the first 15 days of 2026.

A Division Bench of Chief Justice Devendra Kumar Upadhyaya and Justice Tejas Karia directed the authorities to file
their reply in four weeks.

"Let the respondents file the response to this petition in four weeks. Two weeks for rejoinder," the Court said.

The Bench passed the order while hearing a public interest litigation (PIL) petition filed by one Jayeeta Deb Sarkar.
A news report recently revealed that between January 1, and January 15, 807 persons were reported missing from
Delhi. The news sparked widespread public concern.

On February 6, the Delhi Police posted a tweet saying that the hype around the surge in missing persons is "paid
promotion" and warned action against people who create panic for monetary gains.

Meanwhile, the National Human Rights Commission (NHRC) took suo motu cognisance of the reports and issued
notice to the Delhi government and Delhi Police chief, seeking a detailed report within two weeks. The
Commission said that the figures, if accurate, could raise serious human rights issues.
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Disappearance Of Over 800 People: HC Issues Notice To Centre, Delhi Govt & Police

The petition stated that the right to be found is an essential part of the right to life enshrined under Article 21 of
the Constitution.

By ETV Bharat English Team

Published : February 18, 2026 at 3:29 PM IST

1 Min Read

New Delhi: Hearing a petition seeking action on the disappearance of more than 800 people in the first 15 days of
2026, the Delhi High Court on Wednesday issued notices to the Centre, Delhi government, Delhi Police, and the
National Human Rights Commission (NHRC), asking them to respond within four weeks.

During the hearing, the lawyer representing the petitioner stated to a bench headed by Chief Justice DK Upadhyay
that the right to be found is an essential part of the right to life enshrined under Article 21 of the Constitution,
and mandatory protocols for locating missing persons are not being followed.

The petition further said that although standard operating procedures (SOPs) have been issued for locating
missing persons, they are not strictly enforced. This is the reason why people are disappearing on a large scale in
Delhi, yet no action is being taken, it added.

About 807 people reportedly disappeared from Delhi between January 1 and January 15, generating widespread
reaction. On February 6, the Delhi Police wrote on X, stating that reports of an increase in disappearances were
being promoted for money and warned of action against those creating fear.

However, the NHRC took suo motu cognisance of the matter and issued a notice to the Delhi government and
Delhi Police, demanding a detailed response within two weeks. The Commission stated that if found true, itis a
very serious matter.
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DU bans protests on campus for a month; sparks backlash from faculty and students

Citing concerns over public safety and law and order, the directive stated that unrestricted gatherings could
obstruct traffic, endanger human life and disturb public peace.

Ifrah Mufti | Updated:18th Feb, 2026 at 8:54 AM

NEW DELHI: Triggering sharp reactions across academic and political circles, the University of Delhi on Tuesday
imposed a month-long ban on public meetings, protests, demonstrations and processions across its campus,
drawing allegations of a crackdown on democratic dissent.

The order, issued by University Proctor Prof. Manoj Kumar, will remain in force from February 17, 2026, and will be
applicable to students, faculty members and staff. Citing concerns over public safety and law and order, the
directive stated that unrestricted gatherings could obstruct traffic, endanger human life and disturb public peace.
It further noted that, in the past, organisers had failed to control protests that allegedly escalated and disrupted
normal functioning on campus.

The Proctor referred to an earlier order issued on December 26, 2025, by the Assistant Commissioner of Police,
Civil Lines, based on a notification from the Ministry of Home Affairs. That directive prohibited public meetings,
rallies, sit-ins or demonstrations that could disturb peace or disrupt traffic within the university area. The latest
order reiterates those restrictions for a one-month period.

The development came a day after the National Human Rights Commission issued notices to the Deputy
Commissioner of Police, North Delhi, and the Vice Chancellor of DU over the alleged assault of a female journalist
during a protest at the university’s North Campus on February 13.

According to the NHRC, the journalist was covering a protest in support of the University Grants Commission
when she was allegedly attacked by a mob. The complaint claimed she was targeted based on her caste identity,
verbally abused, physically assaulted and threatened, with an alleged attempt to outrage her modesty. The
episode was described as caste-based violence and a direct attack on press freedom.

However, the prohibition order sparked intense criticism from sections of the faculty and student bodies.

Senior Executive Council member Mithuraj Dhusiya said the move amounted to a clampdown on dissent.
“Strongly disagree with this notice. All protests and movements against wrong policies of the government,
university and its constituent colleges must be peaceful, and it is the duty of the university to ensure this.
However, a blanket ban in the name of ‘obstruction of traffic’ is not acceptable,” he said, demanding the order be
rolled back.

Professor Nandita Narain wrote on social media, “All the casteist fangs of the ruling dispensation are out on full
display.” Another professor, Sujeet Kumar, stated, “This is not an undeclared emergency, but a declared one. I
strongly condemn it in the strongest possible terms. The government is entirely responsible for this, and
therefore I strongly condemn the government as well.”

National Students’ Union of India National President Varun Choudhary also termed the decision a “calculated
attempt by the Modi Government to crush the democratic spirit of campuses and silence SC, ST, and OBC
students.”

Meanwhile, the Students’ Federation of India said in its official statement, “The solution to such incidents is not


https://www.newindianexpress.com/amp/story/cities/delhi/2026/Feb/18/du-bans-protests-on-campus-for-a-month-sparks-backlash-from-faculty-and-students
https://www.newindianexpress.com/amp/story/cities/delhi/2026/Feb/18/du-bans-protests-on-campus-for-a-month-sparks-backlash-from-faculty-and-students
https://www.newindianexpress.com/amp/story/cities/delhi/2026/Feb/18/du-bans-protests-on-campus-for-a-month-sparks-backlash-from-faculty-and-students

the suppression of democratic voices.” The Democratic Teachers' Front also demanded an “immediate revocation
of this unconstitutional order,” calling it a draconian measure to stifle legitimate democratic expression.
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Bikram returns to jail without surgery

Created On: 18 Feb 2026 9:45 AM IST

By Sunil Mohan Patnaik

Berhampur: In a dramatic turn of events that has stirred legal and political ripples, Bikram Panda, the prime
accused in the sensational Pitabas Panda murder case, was discharged from MKCG Medical College and Hospital
on Monday and sent back to jail, without undergoing the anticipated surgery.

Bikram, a former MLA, had been admitted to the government-run hospital five days ago citing ill health. His
discharge, however, has triggered sharp reactions from his defence counsel and family members, who allege
negligence and even conspiracy.

Advocate Dipak Patnaik, defence lawyer of Bikram Panda, launched a scathing attack on the seven-member
medical board that examined his client. “Under what medical basis was he discharged?” he questioned,
announcing his decision to move court seeking judicial intervention. The doctors must clarify what ailments
Bikram was suffering from, what treatment protocol was followed, and whether surgery was ever formally
scheduled, he demanded.

Dipak further urged the State government to institute a thorough inquiry into the episode, stating that MKCG
Hospital functions under the direct supervision of the State administration. “If any mishap occurs, the doctors, jail
authorities, and police administration will be held accountable,” he warned, adding that he would not hesitate to
approach the National Human Rights Commission (NHRC) if necessary.

He also asserted that provisions under law allow an undertrial prisoner to avail treatment in a private hospital at
personal expense and demanded that Bikram be shifted accordingly if adequate medical care cannot be ensured
within the government facility.

Meanwhile, Bikram's family members, including his wife, son, sister, and father, also voiced grave concerns.
Responding to the allegations,Durga Satpathy, Superintendent of MKCG and head of the medical team, clarified
that Bikram has been diagnosed with gall bladder stones and is also suffering from piles. “Yes, surgery will be
required,” he admitted. “However, there is a definite medical procedure to be followed. The patient must undergo
anesthesia and cardiology evaluations and provide informed consent before any surgical intervention.”
According to hospital sources, preliminary investigations were conducted, and further pre-operative assessments
were advised. As the formalities were yet to be completed, the medical board deemed him stable enough for
discharge back to judicial custody.


https://www.thehansindia.com/news/national/bikram-returns-to-jail-without-surgery-1049486
https://www.thehansindia.com/news/national/bikram-returns-to-jail-without-surgery-1049486

Y.

News9Live, Online News, 19/02/2026

e
NATIONAL HUMAN
RIGHTS COMMISSION

Source: https://www.news9live.com/india/delhi-hc-seeks-responses-from-
police-centre-over-report-of-807-missing-persons-in-15-days-2932631

Delhi HC seeks responses from police, Centre over report of 807 missing persons in 15 days

The Delhi High Court has sought replies from key authorities over a plea highlighting that 807 people were
reported missing in the first 15 days of 2026. The NHRC has also taken suo motu cognisance of the reports and
sought a detailed response. The Court has granted four weeks for responses and two weeks for rejoinder.

Adan Khan Published: 18 Feb 2026 15:46:PM

New Delhi: The Delhi High Court on Wednesday issued notices to the Delhi Police, the Centre, the Delhi
government and the National Human Rights Commission in connection with a petition raising concern over
hundreds of reported missing persons cases in the capital earlier this year.

A Division Bench comprising Chief Justice Devendra Kumar Upadhyaya and Justice Tejas Karia asked the
respondents to place their stand on record within a stipulated time. “Let the respondents file the response to this
petition in four weeks. Two weeks for rejoinder,” the Court said.

The direction came during the hearing of a public interest litigation filed by Jayeeta Deb Sarkar.

Plea flags alarming figures

The PIL refers to a recent news report which stated that 807 people were reported missing in Delhi between
January 1 and January 15, 2026. The reported figures triggered widespread public concern and debate over the
safety situation in the national capital.

The petitioner has sought appropriate action and accountability from the authorities, arguing that such numbers,
if accurate, require urgent intervention and transparency from law enforcement agencies.

Police dismiss “hype” around cases

Amid growing discussion on social media and news platforms, the Delhi Police issued a clarification earlier this
month. On February 6, the police posted on X that the hype surrounding the alleged spike in missing persons
cases was a “paid promotion” and cautioned that action could be taken against individuals spreading panic for
financial gains.

The statement sought to downplay fears of an unusual surge, though it did not immediately provide detailed data
in the public domain to counter the figures cited in the report.

NHRC takes suo motu cognisance

Separately, the National Human Rights Commission took suo motu cognisance of the media reports and sent
notices to the Delhi government and the Commissioner of Delhi Police. The Commission has sought a detailed
report within two weeks.

In its notice, the NHRC observed that the reported data, if found to be correct, could raise serious human rights
concerns. The matter will now be examined further once responses are filed before both the High Court and the
Commission.

The High Court has listed the matter for further hearing after completion of pleadings.
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Delhi High Court Issues Notice On PIL Seeking Robust Mechanism To Trace Missing Persons, Curb Disappearances

By - Nupur Thapliyal

Update: 2026-02-18 09:07 GMT

The Delhi High Court on Wednesday issued notice in a Public Interest Litigation seeking urgent directions to the
authorities to put in place a robust mechanism to trace missing persons in the national capital and curb the rising
incidents of trafficking and disappearances.

A division bench comprising Chief Justice DK Upadhyaya and Justice Tejas Karia sought response of Union
Government through Ministries of Home Affairs and Women and Child Development, Delhi Government, Delhi
Police and National Human Rights Commission.

The Court asked the authorities to file their responses to the plea before four weeks.

The matter is listed now in April 15.

The plea, moved by advocate Jayeeta Deb Sarkar, highlights what it terms a “silent emergency” in Delhi, pointing
to a sharp surge in cases of missing persons—particularly women and children. Sarkar has alleged systemic
failure on the part of the city authorities to trace them effectively.

According to the petition, official data shows that between January and early February this year, as many as 3,151
persons were reported missing in the national capital, of whom nearly 81% remain untraced.

The plea further states that between October 2025 and January 2026 alone, over 11,000 persons went missing.
Sarkar has sought a declaration that the “right to be traced” and the “right to investigation” in missing persons
cases are intrinsic facets of the right to life under Article 21 of the Constitution.

The plea argues that disappearances often lead to trafficking, forced labour, sexual exploitation, or organ trade,
thereby implicating Articles 21 and 23 of the Constitution of India.

Further, the plea criticizes the response of the Delhi Police, stating that instead of treating the issue as a
humanitarian crisis, authorities dismissed concerns as “hype” and “panic creation.” It contends that such
responses reflect institutional apathy and violate Articles 14 and 21 of the Constitution of India.

The petition also notes that the National Human Rights Commission has taken suo motu cognizance of the issue
and sought a report from authorities, observing that the figures, if accurate, raise serious human rights concerns.
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UP SI Polity & Moolvidhi Revision Practice Set 6 for UP SI 2026 Exam

UP SI Polity & Moolvidhi Revision Practice Set 6 for UP SI 2026 Exam provides concise revision of constitutional
definitions, fundamental rights limits, governance structures, commissions, historical developments, and
economic concepts important for objective questions.

Soumya Tiwari | 18 Feb, 2026

UP SI Polity & Moolvidhi Revision Practice Set 6 for UP SI 2026 Exam is a comprehensive revision resource covering
constitutional definitions, governance mechanisms, fundamental rights, and key historical developments relevant
to the UP SI syllabus. The set explains core legal concepts like the definition of State under Article 12, reasonable
restrictions on speech, and parliamentary powers, alongside institutional roles such as the National Human Rights
Commission and security forces like the Indo-Tibetan Border Police.

The Definition of 'State' under Article 12

The term ‘State’, as defined in Article 12 of the Indian Constitution, is comprehensive. It includes four main
components:

The Executive Branch: Covers both Union (Government of India) and State governments.

The Legislative Branch: Includes the Parliament of India and State Legislatures.

Local Governments: Encompasses all forms of local self-government.

Other Authorities: Any other authorities operating within India or under the Government of India's control.

This definition ensures 'State' is not limited to just the central government but covers all levels of governmental
and associated authorities.

Restrictions on Freedom of Speech and Expression

The Constitution guarantees the right to freedom of speech and expression under Article 19(1)(a). However, this
right is not absolute and is subject to reasonable restrictions outlined in Article 19(2), which was added by the First
Constitutional Amendment.

Grounds for Restriction

Valid Grounds:

Defamation: Speech harming an individual's reputation.

Contempt of Court: This is an independent, punishable offense and cannot be claimed under freedom of speech.
Friendly Relations with Foreign States: Speech that could damage India's international relationships.

Invalid Ground (in this context):

Protection of Scheduled Tribes: This ground restricts other fundamental rights like freedom of movement, but not
freedom of speech and expression.

Government of India Act, 1858

The Government of India Act, 1858, marked a significant shift in India's administration. Key features include:
Transfer of Power: Sovereignty was officially transferred from the East India Company to the British Crown.
Establishment of Direct Rule: This was the first law by the British Parliament for India's governance under the
direct rule of the Crown.

Principle of Absolute Control: The Act established absolute imperial control without popular participation or
representation for Indians.

Duties and Scrutiny of a Governor's Actions

A Governor's actions are subject to parliamentary scrutiny depending on their role:
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The Sixth Schedule and Autonomous District Councils

The Constitution provides special administrative provisions for certain tribal areas.

Fifth Schedule: Applies to tribal areas in 10 states but does not create Autonomous District Councils.

Sixth Schedule: Specifically establishes Autonomous District Councils (ADCs), granting them significant autonomy
for regional decision-making, reducing reliance on state or central governments. It applies to Assam, Tripura,
Meghalaya, and Mizoram, where 10 ADCs have been formed. Demands from regions like Ladakh to be included in
the Sixth Schedule reflect a desire for similar powerful autonomous councils for tribal self-governance.

The Establishment of Azad Hind Radio

Subhas Chandra Bose founded the Azad Hind Radio in 1942 in Germany. Its headquarters later moved to
Singapore and then Rangoon. It was through this radio that Bose famously addressed Mahatma Gandhi as the
'Father of the Nation'.

Acceptance of the Cabinet Mission Plan (1946)

The Cabinet Mission Plan, which rejected the Muslim League's demand for a sovereign Pakistan, was accepted by
major political parties as follows:

Muslim League: Accepted on June 6, 1946.

Indian National Congress: Accepted on June 24, 1946.

Founding of the Hindu Mahasabha

The Hindu Mahasabha was founded in 1915 by Madan Mohan Malaviya during the Haridwar Kumbh Mela. Its
objective was to protect the interests and rights of the Hindu community.

Indo-Tibetan Border Police (ITBP)

The ITBP was formed on October 24, 1962, following the India-China war. Its motto is Shaurya, Dridhata,
Karmnishtha (Valour, Determination, Devotion to Duty). As a mountain-trained force, it primarily deploys along the
Himalayan border with China. Between 2004-2005, the ITBP replaced the Assam Rifles for border protection in
Sikkim and Arunachal Pradesh. The force has 56 service battalions.

National Pension Scheme (NPS) in the Private Sector

For the private sector, the maximum age to join the National Pension Scheme (NPS) is 65 years, a provision
reportedly introduced in 2019.

Functions of the National Human Rights Commission (NHRC)

The NHRC's broad mandate includes:

Suo Motu Inquiry: Initiates investigations into human rights violations on its own.

Inquiry on Petitions: Investigates complaints from victims.

Jail Inspections: Visits prisons to examine inmate conditions and make recommendations.

Research and Promotion: Undertakes and promotes human rights research.

A critical limitation is that the NHRC can only investigate cases that are a maximum of one year old (Memory Tip:
Think of 'one year' as the 'time limit' for NHRC inquiries).

The Attorney General for India

The Attorney General (AG) is the highest law officer in India.

Correct Statements:

The AG is the first law officer of India.

They are entitled to all privileges of a Member of Parliament, including participating in parliamentary
proceedings.

Their qualification must be the same as that required to be a judge of the Supreme Court.

Incorrect Statement: The AG is not a full-time counsel for the government and is permitted to engage in private
legal practice.

The Council of Ministers and the President

Key principles governing the Council of Ministers:

Collective Responsibility: The Council of Ministers is collectively responsible to the Lok Sabha.

Role of Cabinet Ministers: All Cabinet Ministers are part of the Council of Ministers.

Removal of a Minister: The President cannot remove a minister without the Prime Minister's advice.
Constitutional Amendment Bills

Key features of Constitutional Amendment Bills:

Introduction: Can be introduced by any Member of Parliament, including a private member.

Presidential Assent: The President cannot withhold assent to such a bill and cannot return it for reconsideration.
They are obligated to give assent once passed by both Houses with the requisite majority.

Parliament's Legislative Power over Union Territories



Parliament has the power to make laws on any subject across all three lists (Union, State, and Concurrent) for
Union Territories (UTs). This power extends to Delhi and Puducherry, despite them having their own legislatures.
For Delhi, Parliament specifically legislates on crucial State List subjects such as police, public order, and land.
Finance Minister in the Interim Government (1946)

The Interim Government was formed on September 2, 1946, with the Muslim League joining on October 26, 1946.
The Finance Minister in this government was Liaquat Ali Khan from the Muslim League. Other Muslim League
ministers included Jogendranath Mandal (Law), L. I. Chundrigar (Commerce), Abdur Rab Nishtar
(Communications), and Ghazanfar Ali Khan (Health).

Stalking under the Indian Penal Code

The offense of stalking is defined under Section 78 of the Bharatiya Nyaya Sanhita. Stalking is broadly defined to
include not just physical following, but also monitoring internet usage, contacting via email, or any other
electronic surveillance. An exception applies to government agencies or police conducting lawful surveillance as
part of their duties.

Land Acquisition, Rehabilitation, and Resettlement Act, 2013

Provisions of the 2013 Act include:

Consent Requirement: For land acquisition by private companies, consent of 80% of affected families is required.
For Public-Private Partnership (PPP) projects, consent of 70% of affected families is required.

Rehabilitation and Resettlement (R&R): It is mandatory for private companies acquiring large land tracts to adhere
to the Act's rehabilitation and resettlement provisions, ensuring proper resettlement of displaced populations.
The Economic Concept of Reflation

Reflation is a deliberate macroeconomic policy aimed at countering deflation by stimulating the economy and
increasing demand. Governments induce reflation through:

Monetary Policy: The central bank can lower interest rates (e.g., repo rate), making borrowing cheaper and
encouraging spending.

Fiscal Policy: The government can reduce taxes, increasing disposable income for higher consumption and
investment.

Decentralization under the 73rd Constitutional Amendment

The 73rd Constitutional Amendment Act, which constitutionalized Panchayati Raj, led to the decentralization of:
Decision-making powers

Administrative powers

The overall system of governance ("Purna Vyavastha")

However, judicial powers were not decentralized through this amendment; Panchayats do not possess formal
judicial authority.

Types of Inflation by Speed

Inflation can be classified by its rate or speed:

Creeping/Moderate Inflation (¥g garhifd): A slow, gradual price rise.

Running/Rapid Inflation (gd HarhIfd): A fast price rise.

Hyperinflation (3ifd garhifd): An extremely rapid and uncontrollable price rise.

Cost-push Inflation (TTd =1 FEhIf) is classified by its cause (rising production costs), not its speed.

Panchayat Elections

Key facts about Panchayat elections:

Conducting Body: Panchayat elections are conducted by the State Election Commission.

Appointment of Commissioner: The State Election Commissioner is appointed by the Governor.

Legislative Power: The State Legislature has the authority to make laws concerning all matters related to
Panchayat elections.

National Commission to Review the Working of the Constitution (NCRWC)

This commission was established in 2000 by the government led by Prime Minister Atal Bihari Vajpayee. Its
chairman was Justice M.N. Venkatachaliah, a former Chief Justice of India
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OVER 800 PEOPLE MISSING IN DELHI, MOSTLY MINORS

18 Feb, 2026

Delhi HC Seeks Replies on Plea Over Disappearance of 800+ People in Delhi

The Delhi High Court on Wednesday sought responses from the Delhi Police, the Government of India, the
Government of NCT of Delhi, and the National Human Rights Commission on a plea seeking action over the
disappearance of more than 800 persons from the national capital during the first 15 days of 2026.

A Division Bench comprising Chief Justice Devendra Kumar Upadhyaya and Justice Tejas Karia directed the
concerned authorities to file their replies within four weeks.

“Let the respondents file their response to this petition within four weeks. Two weeks thereafter for rejoinder,” the
Court said.

The Delhi High Court passed the order while hearing a public interest litigation (PIL) filed by Jayeeta Deb Sarkar.

A news report recently disclosed that between January 1 and January 15, as many as 807 persons were reported
missing from Delhi, triggering widespread public concern.

On February 6, the Delhi Police issued a post on social media, terming the heightened discourse around the spike
in missing persons as “paid promotion” and cautioning that action would be taken against those allegedly
creating panic for monetary gains.

Meanwhile, the National Human Rights Commission took suo motu cognisance of the reports and issued notices
to the Delhi government and the Delhi Police Commissioner, seeking a detailed report within two weeks. The
Commission observed that if the reported figures were accurate, they could raise serious human rights concerns.
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NMC reconstitutes internal complaints committee under POSH Act 2013

Written By : Adity Saha

Published On 2026-02-18 01:43 PM | Update On 2026-02-18 01:43 PM

New Delhi: The National Medical Commission (NMC) has reconstituted its Internal Complaints Committee (ICC)
under the provisions of the Sexual Harassment of Women at Workplace (Prevention, Prohibition and Redressal)
Act, commonly known as the POSH Act, 2013.

An office order issued in this regard on February 17, 2026, mentioned that the apex regulatory body formed the
new committee in supersession of its earlier order issued on June 30, 2025. The decision has been taken with the
approval of the Secretary, NMC.

The reconstituted Internal Complaints Committee will be headed by Ms Leena George, Under Secretary (UGMEB),
as Chairperson. The other members include Shri Pankaj Kumar, Under Secretary (MARB); Ms Neetu Gahlaut,
Section Officer (Ethics/EMRB); and Advocate Shefali Sewak, Member of YWCA, who will serve as the external
member.

"In supersession of this Commissions Office Order of even number, dated 30'06'2025, an Intemal Compraint
Committee (ICC) under sexual Harrassment of women at work Place (Prevention, prohibition,and Redressal)
Act,2013-posH Act,2013, is hereby reconstituted in Nationar Medicar Commission," read the order.

The Internal Complaints Committee is responsible for addressing complaints related to sexual harassment at the
workplace and ensuring a safe working environment for women employees, as mandated under the PoSH Act,
2013.

Medical Dialogues had earlier reported that the National Medical Commission (NMC) directed the medical
colleges/institutes across the country to strictly adhere to the National Human Rights Commission's (NHRC)
directions of implementing the provisions of the Sexual Harassment of Women at Work Place (Prevention,
Prohibition and Redressal) Act, 2013 (POSH Act, 2013).

Complying with these provisions, the medical colleges are required to constitute the Internal Complaint
Committees (ICCs), Local Committees (LCs), and Internal Committees (ICs) at an appropriate level, and the same
should be displayed on the website of the Organisation.

However, earlier NHRC had observed that the websites of medical colleges do not display such information
including information about the composition of the ICC/LCs/ICs, the details of the email IDs, the contact numbers
of the designated persons, or the procedure prescribed for submitting an online complaint.

Consequently, the Postgraduate Medical Education Board (PGMEB) of NMC on 01.07.2024 asked all health
institutes and medical colleges to adhere to the directions issued in this regard by the Supreme Court, further
warning that failure to comply with these directions would attract punitive action against the medical colleges.
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DU Imposes One-Month Ban on Campus Protests After Clashes Over UGC Equity Regulations—Faculty Call It
“Blanket Clampdown”

The order was issued by the Delhi University Proctor's Office, citing concerns over law-and-order, safety and public
nuisance. Teachers and student groups questioned the sweeping nature of the restrictions and demanded its
withdrawal.

Author: NewsGram Desk

Edited by : Ritik Singh

Updated on: Feb 18, 2026, 18:00

Key Points

Delhi University has prohibited public meetings, rallies, demonstrations, processions and assemblies of five or
more people on campus from 17 February 2026, citing concerns over traffic disruption, safety risks and law and
order.

The decision comes after confrontations during a protest over UGC Equity Regulations, cross FIRs between
student groups and a YouTuber, and an NHRC notice over an alleged assault of a journalist.

Teachers and student bodies have condemned the order, calling it a “blanket clampdown” and an attack on
democratic space, demanding that the ban be withdrawn.

Delhi University (DU) on Tuesday, 17 February 2026, imposed a one-month ban on public meetings,
demonstrations, processions and protests across its campus, citing concerns over traffic obstruction, safety risks
and disturbance to public peace.

The order, issued by the Proctor’s Office, comes after recent protests in and around campus resulted in clashes
between student groups and an attack on a professor.

What Does the Order Say?

The notification specifically bars:

Holding any public meeting, rally, dharna, protest or agitation

Assembly of five or more persons

Carrying hazardous materials including mashals, beacons or torches

Engaging in activities that affect public tranquillity or traffic flow

Shouting slogans and making speeches

The notification states that the decision was taken in view of “information received indicating that unrestricted
public gatherings, processions, or demonstrations on campus may lead to obstruction of traffic, threats to human
life, and disturbance of public peace.” It further notes that in the past, organisers have “often failed to control
such protests, which have escalated and spread widely, resulting in deterioration of law and order within the
University campuses”.

The Proctor’s office referred to an earlier directive issued by the Assistant Commissioner of Police, Civil Lines,
which similarly prohibited public meetings and demonstrations that could disrupt peace or traffic in the area.
DU Proctor Manoj Kumar Singh described the move as a precautionary step aimed at preventing escalation.
Referring to events on 13 February 2026, he said the university did not want a repeat of such incidents and
emphasised the need to maintain law and order on campus. He added that while seminars are welcome, protests
are completely banned for the duration of the order.

Recent Campus Clashes
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On 13 February 2026, the All India Students' Association (AISA) took out an ‘Adhikar rally’ in support of the new
University Grants Commission’s proposed Equity Regulations. At the rally, YouTuber Ruchi Tiwari, who refers to
herself as a ‘Brahmin journalist’, was seen having an altercation with a Dalit journalist. AISA DU secretary Anjali
Sharma attempted to intervene, resulting in a clash, with both sides accusing the other of violence.

Videos from the incident show Tiwari throwing Sharma to the ground and then being restrained by AISA activists.
Tiwari later claimed that she was surrounded and targeted for her Brahmin identity. She alleged that the AISA
activists issued rape threats against her and tried to lynch her. AISA refuted the allegations in a statement, saying
that Tiwari had “a notorious reputation of creating chaos and inciting violence,” and adding that AISA activists
were “getting rape and death threats constantly.”

The matter escalated when AISA attempted to file a complaint at Maurice Nagar police station. While inside, the
building was surrounded by a mob, abusing and threatening the activists inside. Videos of the scene show
another YouTuber, Megha Lawariya, shouting “Brahmanvaad Zindabaad” while part of the crowd.

Cross FIRs were later registered at the police station under multiple provisions of the Bharatiya Nyaya Sanhita
(BNS), including sections related to assault, wrongful restraint and common intent. The National Human Rights
Commission (NHRC) sent notices to the Deputy Commissioner of Police, North Delhi, and the Vice Chancellor of
Delhi University regarding the alleged assault of a female journalist during the protest, seeking a report on the
incident.

A day earlier, on 12 February 2026, AISA had organised a ‘People’s Literature Festival’ outside the DU Arts Faculty.
At the event, historian Irfan Habib was disrupted during his address when a bucket of water was thrown at him,
while attending students were pelted with bricks. AISA attributed the attack to the Akhil Bharatiya Vidyarthi
Parishad (ABVP), which denied the allegation.

Faculty and Student Opposition

The university's decision has drawn sharp criticism from sections of the faculty and student bodies, who have
described it as a “blanket clampdown” on democratic rights.

Mithuraj Dhusiya, associate professor of English at Hansraj College, questioned the grounds cited by the
administration. While acknowledging that protests must remain peaceful and that the university has a
responsibility to maintain order, he argued that invoking “obstruction of traffic” to bar gatherings was
unacceptable. He demanded that the order be withdrawn and raised concerns about whether the administration
was attempting to curb mobilisations on issues such as appointments, implementation of the National Education
Policy (NEP), the UGC Equity Bill and recent teacher suspensions.

Speaking to Newslaundry, Abha Dev Habib, associate professor at Miranda House and secretary of the Democratic
Teachers' Front, described the move as an “attack on a vibrant democratic space.” She argued that the right to
protest is constitutionally guaranteed and said universities have established procedures to regulate
demonstrations without imposing sweeping prohibitions.

The Students’ Federation of India (SFI) said the solution to campus incidents was not the suppression of
democratic voices. The National Students’ Union of India (NSUI) termed the decision an attempt to silence student
mobilisation, particularly on issues concerning equity and representation. Other faculty members also publicly
opposed the order, describing it as an unacceptable restriction on democratic functioning within the university.
Delhi University has historically been a politically active campus, with student organisations mobilising on issues
ranging from fee hikes and faculty appointments to national education reforms. The latest restriction has
intensified debate over how universities should balance the maintenance of law and order with the protection of
peaceful assembly and dissent within academic spaces.

[DS]
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Delhi University Imposes 30-Day Ban on Protests After Violent Clashes Over UGC Equity Rules

The university enforced temporary restrictions on gatherings after student clashes erupted during protests over
the now-stayed UGC equity regulations.

Syed Muskan Shafiq | February 18, 2026

Delhi University imposes a month-long ban on protests, rallies and gatherings on campus from February 17,
citing ongoing law and order concerns after violent clashes during demonstrations over the now-stayed
University Grants Commission’s equity regulations.

The University of Delhi has issued a one-month ban on all public meetings, protests, processions and
demonstrations across its campuses, effective 17 February 2026, as authorities seek to contain tensions that have
erupted over the controversial University Grants Commission (UGC) Equity Regulations 2026.

The order, promulgated by the office of University Proctor Prof. Manoj Kumar Singh, prohibits assembly of five or
more people, slogan-shouting, meetings, rallies and similar activities on university grounds.

In a notification seen by The News Mill and other independent outlets, the administration said the measure was
taken following inputs including from police that “unrestricted public gatherings” could obstruct traffic, threaten
human life and disturb public peace on campus. It stressed that some recent protests spiralled into
confrontations that hindered normal academic life and campus safety.

The order reiterates similar provisions outlined earlier by the Assistant Commissioner of Police, Civil Lines
subdivision, under directives linked to a Ministry of Home Affairs notification. It remains in force for a month
unless reviewed or withdrawn earlier.

Violence and Counterclaims: What Sparked the Ban

The ban comes against the backdrop of violent clashes during demonstrations on 13 and 14 February near the
Arts Faculty and North Campus zones, where student groups had assembled to protest in support of the UGC's
equity rules.

These regulations were framed to strengthen mechanisms for addressing caste-based discrimination in higher
education institutions including mandating equity committees, helplines and monitoring frameworks but have
been mired in controversy since their notification.

Students aligned with organisations like the All India Students’ Association (AISA) took to the streets calling for
immediate and full implementation of the equity regulations, which they say are critical to protecting
marginalised students.

However, others, including some general category students, raised objections to specific provisions and the
Supreme Court subsequently stayed the regulations on the ground that certain clauses could be vague or
misused.

During these protests, skirmishes broke out between rival student groups, with each side levelling serious
accusations against the other. In particular, a female journalist and content creator, Ruchi Tiwari, alleged she was
assaulted while covering a demonstration a claim that triggered an inquiry by the National Human Rights
Commission (NHRC) and led to notices being issued to both the Delhi Police and the DU Vice-Chancellor.
Students and activists on social media shared videos of the confrontations, showing heated exchanges, shoving
and clashes between groups. Multiple first information reports (FIRs) were filed by Delhi Police after complaints
from both sides. Authorities have said investigations are underway.

Official Rationale and Administrative Comments
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In defending the ban, Proctor Manoj Kumar Singh told The Indian Express that the order was intended as a
temporary, precautionary measure to restore calm and prevent further escalation on campus. He said the
administration did not want issues around protests to deepen divisions among students or disrupt academic
routines.

The notification explicitly cited patterns from prior protest activity, where organisers allegedly failed to control
crowds and de-escalate confrontations, leading to wider disruption. The ban not only prohibits protests, meetings
and rallies but also makes clear that assembly of any group that could affect traffic and peace will not be
permitted.

Policing authorities echoed these concerns, pointing out that the previous scuffles had spilled beyond internal
campus boundaries and drew law enforcement involvement including cross-FIRs and public safety considerations.
Pushback from Students, Faculty and Rights Groups

The decision has been met with sharp criticism from multiple quarters. Student organisations such as AISA
described the ban as a blanket clampdown on democratic expression, arguing that it disproportionately targets
peaceful protest and stifles legitimate dissent on issues of equity and inclusion.

In its statement “Reject Arbitrary Curfew Imposed in Delhi University!”, AISA condemned the administration’s
move as deepening the crisis rather than addressing the root causes of unrest.

Sections of faculty, including the Democratic Teachers' Front (DTF), have echoed similar concerns, characterising
the ban as “undemocratic” and a violation of constitutional rights. They argue that while law and order is a
legitimate concern, a blanket ban on assembly fails to differentiate between violent conduct and peaceful
discourse.

Rights groups and academic commentators have also noted that curbs of this nature risk eroding the culture of
open debate and academic freedom that universities are meant to foster. Several critics have called for structured
dialogue and mediated platforms where concerns about policy, equity and student welfare can be aired
constructively.

Policy Context

The protests that precipitated the ban are rooted in deeper disagreements over the UGC's Promotion of Equity in
Higher Education Institutions Regulations, 2026. These regulations, notified earlier this year, aimed to build on
older frameworks by mandating stronger institutional mechanisms to tackle caste-based discrimination a long-
standing challenge in Indian higher education.

However, several groups opposed specific provisions, terming them either overly broad or favouring certain
categories at the expense of others. Within weeks, multiple petitions reached the Supreme Court, which chose to
place the regulations on hold pending detailed examination, citing vagueness and potential misuse.

This legal uncertainty has compounded tensions on campuses nationwide, as student bodies differ sharply on
how equity and inclusion should be operationalised, and what mechanisms would best protect vulnerable
learners while safeguarding rights for all.

The Logical Indian’s Perspective

At a time when academic spaces should be centres of respectful debate and intellectual exchange, the
developments at Delhi University remind us how deeply policy, identity and democratic expression intersect in
higher education. Safety and peace on campus are undeniably important, but so too is the right to peaceful
protest and robust dialogue especially on issues like equity, discrimination and student welfare.

Blanket bans may offer short-term stability, but they risk undermining the very culture of discourse that
universities exist to nurture. Our institutions must work harder to create structured avenues for engagement
where students, faculty, administrators and civil society can exchange views without fear or intimidation.
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High Court seeks response from Centre, police over 807 missing cases in first half of January

A Division Bench comprising Chief Justice Devendra Kumar Upadhyaya and Justice Tejas Karia was hearing a
public interest litigation (PIL) filed by Jayeeta Deb Sarkar.

Rewati Karan | February 18, 2026 / 19:39 IST

Delhi HC seeks responses on plea about 807 missing persons in 2026

Police say missing cases dropped, urge public not to panic

NHRC issues notices, flags possible human rights concerns

The Delhi High Court on Wednesday asked the Delhi Police, the Central government, the Delhi government and
the National Human Rights Commission (NHRC) to respond to a plea highlighting the disappearance of more than
800 people from the national capital within the first 15 days of 2026.

A Division Bench comprising Chief Justice Devendra Kumar Upadhyaya and Justice Tejas Karia was hearing a
public interest litigation (PIL) filed by Jayeeta Deb Sarkar.

Passing directions in the matter, the Bench stated, "Let the respondents file the response to this petition in four
weeks. Two weeks for rejoinder."

The petition follows a news report that disclosed that between January 1 and January 15, as many as 807
individuals were reported missing in Delhi, triggering widespread concern.

Police data and clarification

Official figures accessed by PTI show that 807 people were reported missing during the first half of January,
translating to an average of 54 cases per day. Of the total, 509 were women and girls, while 298 were men. The
data further indicates that 191 of those reported missing were minors and 616 were adults.

Amid public anxiety, Delhi Police sought to downplay the alarm, asserting that there is "no cause for panic or fear"
and that the numbers represent a dip compared to the same period in earlier years. While maintaining that
January 2026 recorded a reduction in such reports over previous corresponding periods, the police did not
disclose comparative totals in their statement.

Earlier, on February 6, the force had posted on social media that the hype around the rise in missing persons was
a "paid promotion" and cautioned that action would be taken against individuals spreading panic for monetary
gains.

Procedures and investigation

In its statement, the police emphasised adherence to due process. "Standard operating procedures (SOPs) are
strictly followed in all missing persons cases. Immediate efforts are initiated to trace the missing individual, with
cases involving children being accorded the highest priority," the statement read.

Authorities underlined that complaints can be registered not only at police stations but also via online platforms
and the Emergency Response Support System (112). Dedicated teams dealing with missing persons have been set
up across all districts, while the Crime Branch’s Anti Human Trafficking Unit is handling cases, particularly those
involving children, to ensure speedy tracing and recovery.

The force also clarified that no organised gang or criminal network has been detected in connection with cases
involving missing or abducted children in Delhi so far.

NHRC steps in

Separately, the NHRC has taken suo motu cognisance of the reports and issued notices to the Delhi government
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and the Delhi Police chief, seeking a detailed account within two weeks. The Commission observed that if the
figures are accurate, they could point to serious human rights concerns.

The police have appealed to residents to remain alert yet composed, urging them not to rely on rumours or
unverified information circulating on social media and warning that legal action would be taken against those
found spreading misinformation.

(With inputs from PTI)
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DU & gk 7gl & fag 'wraei afasrer: gofieft famt & e & fkty & a1g o=

faeett gferd & TerIes Smga (Rifde agd) gRT SR Sider a2t g #Atery i Siferga=raii e garer d gQ Ui ar ifdieh afaaa sl
T, Yeft, &=, faRier e, v gl (S8 #enel) & ST, AR AT 3R reor 2 oft wfasfad o far man &1

13 ERat ot A1 hud H gttt et & qreds # uae & SR o o |i1eHl & &t 318U gs, fSaH ARl & SRIY-URI ot 3R
hiF UHSATSIIR qof gal

Geetha Sunil Pillai | Published on: 18 Feb 2026, 9:59 am

73 faeeh)- faeeht fasafdener (€hy) & uRer & ardwifaes gamer, Jorat, yesfHt ofik faedt oft uer & fARty-veel R ves #eiR & fag gof
gfceer @ QT 81 I8 SMaLT UideR WY AN HHR GRT 17 TRa<) &l SIRY foha 7T, STt dhldl UHTE & @1 81 7T & $fR Uk 7e A deh
gaTdt 3@

UM = 32T | ohal g fob aRER 7 Sififa ardwiies a1q, S[erd a1 wesiH ardrard # aren, 3194 Sfias & iy @avT 3R arasia
LTI 177 R Tehd &1 arclia # U Uil & smitsTent g1 fAfA ot FARifAd et & Srtherar o hRUT shiH-craeT forTes & 3argenT fag
T g1 faeeh gfere & Herreh mger (RAfae args) gRT STRY S1Taer I 78 HlTerd <hi SHTSIE-Tai &l gaTell od gy uid a1 3ifdesh
aafaaal &t g, e, o=, ARt veelH, @avare gt (S #eme) & ST, AR AT iR oror 241 oft ufadfad ) Rar man g

Ig hed Joiid! (fafifd aieq ewter) 6 2026 Tar fAammaett (Equity Regulations) & 2 giferan faare & arg oman 81 3 e
3eg fren SermEt & Sifd-3menRd HeHTa ot THI S SR THCT RATUT i & 3§39 & @1¢ 1T &, aAfchd A I gRT S |

R AT 5 & 91 URER § a1 9 71 13 tRast ot A1ef S & 39 ol & gl & veefa & R | o el & &g grsu
g3, o ARdie & SIRT-TeRIg @ ofR i TheEaR &of ga

A9t gL s AL F AT fwett & fowdt AR 3ifth gferd 3k DU o arsd HideR i U1K & SR Yeh Higell STHieiee TR
HIAT gH & A | Aifed SIRY fomam|

NHRC & gd1fah, SHfee gfafife nica wHtem & uié & Teh Uicte dar o 3@t off, aft 379 iR &faa dk R ofig 3 gxem o= f&am
frerraa | era e T foh 32 Ih! SfA & YR IR eRAe fhan T, Meft-1eiist bt 118, ARdle i 7 ik el & g, a1 € wfda
R TR ITch! S5Td Sl SH UG chl hITALN I TS| 37 TeT o ST TenRa fEar Sk 0 & Sireiral W e gHer sram T
gTcifch, Yieh o SiTSR I thehee! 3R TSC ATl o S gl = Pl ST i |

2g g, Tieret Hifgar o 2f. ot ger &t uike Tt 7 &, S 317 forar: "Sia #UGCRegulations & faRty # ok dgvma a9

@ & T & 1l & o @i 37 fakiy i 38 & d« fAsafdarera uemes ot fagend 8 g8 afch o1 & #UGC & greda 7 ok
faeafener & sard AGHTa Sl @ e JAUT FHAT R &R & [l TgT AlehdTi=Neh aRich & Hai a3 § df fagafdaned
RITE &l TR2ATT Bl 51 &1 STgI-STg! AT 3R ATl AHTEehdT o 717 GH&l R oS §, Tgl-agl agor farielt e fg s g g1
Gheret Hifgar wR ufdforarg fiEt @i §1 81 3R e Wie- Sie SHIhieed dad Bk (S1EYh) A 58 "sredene" ofiR "srifaguf @
T STARTENIRROT" TR fAT| 8 IuTd A 58 "Wiehd ™ ol TTaT HieAT" I, Saich $H© + ULME o HIH-AaRAT TG 7@ & haat 1
g AT BT TSl & ST AUy o hY HiTT Y @, 38 "SrTeHA eaM dh e sl

faafderer yemes A 58 "ArauIqUl shed" I 8, STafh 3Tl 39 getid! T & aredewl & fQed gardayut A 36 &1
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for-a-month-faculty-and-students-protest-4590431

DU 7 &ud & Teh HEIM & fog fartey uesf wR A ong, thahed 3R Taew A fora faktyr

Kiran 18 w=ast 2026

NEW DELHI 7 fiecht: wehefiies ofik uiffeenat goren! & it ufafthanait ol 3wd gu, fieeh gfafdfd = drear & s Suw &
gfecteh T, Uiewe, SHIGLM 3R e[ WX Uk Al ol o ol G| $9 TR SHichicdh STHgHI] UR ShIXATS o STRIT ol | fHardfct
gierex Y. AT HHR I STRT fohall 71T I8 3HTER 17 heart, 2026 & @1 W 3R I8 Igscd, thepee! Had 3R I TR AR gHT
afecter TRt 7R @ TS 3SR i ciax fiarsil & gaTen o gu, STRfaea # et T § foh a1 eh-clep & Stars ¢fthes A Sahlae ST
ehd &, ST ST bl Wk | ST Uehd & iR ufseres 21ifd W o Tehd &1 598 31T oheT TR € o6, uge oft, siffAreek 39 uidwe &t
el e § AThT Y8 & Y i dR IR 9 7T & iR $Hug & ATHd st § Sehrde st ot

Tfeex 7 26 3R, 2025 @t e HHsR 3t gfaw, fRAfde aga grr Skt ve QR SifeR ot foven faman, it fadh sife g
Sthad & Uk Aifcithahe™ R SmenRd a11 36 srRRkfaed | ufecres #Hifew, e, Rie-g a1 SAlge™ W e ag s off, St gfafid
g & 3iaR Qnifd T e Fehd & AT ¢fther | TepTac ST Aehd A1 AT TSR | Ueh AgH o folq 31 uraifadt et fohe & o] fomam mam 81
U SaTIHE H2TTel EIA X5 1L o A fieedt & fSwt pfA%R itk gferd 8k DU & arsd =igeR i 13 hiak! &bl gHafeldl &
tef uw & ges Hewe & R T Afdel SHice TR HiAd gaa & A1et & Aifew ST &t 3 Ueh 13 918 g3 &1 NHRC & FdTiash,
Siferee gAafdlct Tica wHiem & TUIE | Uah Hiewe dhar o el Af, STd 39 IR Sfdd dR W s = gaer fowan| fiemad # qrar fomar
a7 {3 I8 STehY STIfd & SR UR eRite fahar ma, mefl-mrefist 6t 718, aRdte &t 715 iR emht & 78, ar gt Hfda TR W I goord
! & UgTT I HIRAN Y TS| $H AT Sl S-SR fGaT SR 39 Y rerrat uR e gHel ST |

gTcTifch, 39 ek o 3iTS hl Thehed! 3R Igac AISIST o Fo fBWl A el 3MTeiraHT i | IR Teitergfed wreffe & Aer gt giaan
A &gt b g her IrTgHd IR Ach T ST 81 3517 ahel, “A 39 AIfeT & G avg HeHd ol g TR, IAafde ok 3qb dictsit
Y TTeTd aiferdlt & fEers Fet forter ofik srigher erifaquf 81 =gy, ok I dent eear gAafelct & St 81 Aifch, ‘¢fthes | Seprac
& A W X a 9 HSRR ol 8, 3o+ TR aTqd o+ bl 71w I

TtheR AT AR 7 A HfEar R foran, “aree TRaER & gt sfaard ghe aid g ave @ faw @ &1 g ok WtheR, geita
GHHR A g, “Tg IS ST Id1S SARSIH! T8I &, Sfeeh Ueh HIINT FARSIE! §1 H SHeh! eha! a1 &hedl §1 38 flv It ok & WapR
fOreR g, ok safery & TR &t ot &l a1 ot §1” A9 Tgsed giAaa it 3fear & e dfEe aor dtert 7 +ff 56 thaet &t
“HIGI AR I U &t SAlchiceh WG i Faer 3R SC, ST, 3R OBC FSCH hl U e hl Fiel-THsi SIfA” Fdmn 9 &g,
TS e 3ifth 2f3an 3 ora Siifthfrae s & g, “Oft aesi &1 gt SHIchfedh STaTsii et ETHT el 81" SHIshfees ¢y the A
off "z R-Taenfies 3 Pl gd g B H 7T Y, 3R 38 & AhdifAn il H gam & AT T HOR A Fdr|
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800-people-in-delhi-delhi-news-dIs26021803604

faeett # 800 & SareT AN & MIe g & A # fieeht i, dhe SRR @ SiaTe aeld

et § gt 7T § fob THLIET AfaTT ot gent S folq ATeehRt Uieiehict Sl UTe -Tg! [ohaT STT X&T &.

By ETV Bharat Delhi Team

Published: February 18, 2026 at 2:46 PM IST

2 Min Read

75 faeett: foeett gEenlc = 59 A1 & ugel 15 ol 7 3me &t & SATGT ATl & TTIe g1 UR ShIRaTs Shl AT i dlet! ATl TR GAdTS
R §U e, feelt TR, fieeh gford ofik e AFaTfaeR s &t Aifew ST ke &1 <o STfeed Sich SuTedTa ahi arederdT arett
&9 7 IR 80 H S1AT9 qIREd et ol g faar.

gaTE & R Arfaehrehal i 3R & BT aehiet = dhet foh TSe ¢ &t wds ( fAe o1 sifdeR) d@fdem & orgwe 21 & dgd S &
SRR T 3TgH BT 8. AT H el 741 8 foh THLIGT AT hl §@t o (1T ATeHDRY WICtehict ol YT el fchall ST T&T &. TAET
AfFIdT ot Wi & ol ¥e8 sTmRfcT TR dt SIRT fohy 714 § cifcht & shets 9 @] gl fohg SiTd §. I8! 918 & fob faeet! # 98 M
TR N TG Bl TG § cifchl hig hIRaTs 8! 1 <@l 6.

1 3 foh Ueh @WeR & HaTfaes 1 St § 15 STHeRt & &g 807 @ et & T gt 714 8. 39 @Wer WR et # s ufdfehar aw@a &t
o off. 6 TRast i fieett gfeld = 59 Haie & Top gdic fohaT 3R Thal foh e 81 & Jgiaxt ohl @eRl al O dlex UHIC fohall ST 28T 8.
facet gfere 3 vl & +7 81 A ATl R HRATS aheat ot Aara-t off . gTetifes 30 At IR IR AHaTfSeRR ST 3 W@d: W3E dd
g facelt TR 3R faeeht gferd ot Aifed SRt o &) gt A favqa STare dere foha 8. I AFaTfaehR ST = el fh 3R & 98t §
dt & 1t TR ATHT 8.
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has-issued-notices-to-the-government-and-police-regarding-the-

disappearance-of-people-in-delhi-ncr-and-has-sought-their-response

facet-geieR & AT & ATadT 814 & ATl § TRGR 3R gferd &l AifeH, gisapic = #i Stae

BTSehIC # 8 JTFIeRT ST 3d PR A GRR | JUIR ol YdTs i U BTshIc & g =Arareier 3dg HAR 3R IRHfd dord
IR Y fedtorm S 3 G&fda arfdenifal o TR g0 & 3rg=T STaTe tigd e & fAder fea

By Smguu-gH

Published: 18 Feb 2026, 4:02 PM IST

fcett gTSeRIc A 800 & 3ifdich @i & HIHel # FUaR ot feeet! gfeld, ohg, feell TRAR SR AR AHATGEHR AN (TTTISRE) Al
e S foran| gdente 3 59 A # 9 a1l wR iy, TR 3R TugeRdt @ Same ded faar g1

BTSehIC # 8 JTfIeT ST 39 PR A TRR | JUIR ol YAdTs i U BTshic & g =rardier dda HAR 3R IRHfd dord
1 6 fedier g 3 Fafdd sifdaal o ar g & o1u=T Sare wise et o1 (A3 faan| gl 7 armet &t enTeft gare A &
giftl

399 Ugd, 11 WeRl el U1STSTeT TR YT hed gU BTechic A STUTRETST & STare /i 2T

31, e 7eiM Ua Rulé & Isrermt feeeht & Rt 15 &1 § 800 & SamaT &l e g1 oh a1aT fokar 73T &l R & orgaR, 399
191 FranfenT 3R 616 gu%h MA &1 39 TR G 1l T bl =Kiar thet 71

6 TRaRt @l faeed! gferd & Rald et @RSt & gu &gl o atiehst el et adteh @ 91 e« | 3 Shetra 11 1 81 gferd 3 Aret &
oft foh STt T STTHSETR] UTHeh STFRT thelThe 3T T HTGId ST g 8, S+1ch [AeiTth T ST hIRaTs chl SITQHT |

gTcTifch, 9 TRaY! Sl AT AFAIIRR STRINT (TITISNREY) A 9 g, TR T A folaT 271 TATSRE! = ohgl foh 3R ag RUié @8l g,
al a8 TR AR Ieeier T ATHET adT1 g ST i &0 # I gU 1TaNT A feelt SRR & g afa iR faeeht gfed fAsR
HI e IR o fasga Rate widt oft

Y AT Pl diope fAUeT 3 TR TR+t FaTet 361Q &1 STH STTEHT UTET = hgl, "3 S| chl GRET el H TXhR o IRT goi thel
B 7Y &, SOfaiY 31T 3R 37U+ S<di <hl &= 3 |"
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thana-incharge-suspended-law-order-issue-hindi-news-40145999.html

‘You are suspended’, faf8-eawr fams &R gorheqR & R yHTegel R dRars

By Sanjiv Kumar Edited By: Ajit kumar

Updated: Wed, 18 Feb 2026 12:59 PM (IST)

Bihar Police Disciplinary Action: GSTRRYR & YRR ATHTEAET IST-Iehid chi ehi-[H-cAaeT foTe= & TR # fAcifard & foar mar &1
TSI H TRUT ATTaTg a1 & ARUIC 3R Y a¥cll & ARGl & are R d-reagof gt 713 off | vaeadt srider HAR A 3 gadidiern
gl g bl RUIE & SMTYR R Ig SHIRaTs | ATATLIE eh §eyeh ST o aTg Yferd = fRfq durelt ot | ag Rcies amorarg) ik sifadenyuf
fofa & sRoT garm 81

HighLights

YRR erTeaet TSTHIhid St dahldt UTE ¥ fAdfad forar mam

JEIiq # HA-Faw fonres iR gt 7 i FRarE|

WUT & ARUIE, 1Y agell & SRIGT & I1g S|

SIFRUT YdTeeTdT, GoihegR | Pier Thana Incharge Suspended: fSiat # fafdr-zraen @ T ame & qaoadt & 9% v@ /- 81
ORI erTemer STIhid @t dchiat uwTa & fAefad @ faar w81

Ig hRATs Ich Sfaderyul AUl 3R ATIRATEIgdeh SR & HRUT AT & & T871d H hA-aae hi f[R&fd forga & a1 & 718 &1
THEHUT i HAR A9 = M 6t gt sed ge aamn o {0 amreer & ol & HRor &5 7 1R fR&fa 3= gt 18 o A &6t
ST & 91g gEerdtei gdf ¢ gRT 41 8 RUIE & SMeR R a8 SIRars 6l T8 81 Shded & Ufd draRagt ok sifdderyuf Aok et fAcies @t
STYR ST 7T 8|

TRaerd g o e il R o &3 & aginia & Srua dATeaTg It & a1 gferd gRT aReHt @ Ardie fohg S o1 Rt @ 2
3T A § Nifed WRUT 3 AHaifdeR it To.a&. 311 & A1ead & IER 3R 57 AFaTfSehR ST # S1eliT-31eT qTRiehl¢ gTiae
I YfIgaifal wR Srars &Y A & ot

TR § STRIY 1T T foh ©g et ol fURR AT & gfcierendil 1iq o ik WR 37dY aell o T I| SIFeRT e TR ST WU Jgi
Uga 3R SRUT Y@ ol U o, ot gfeieenfHial A 3 a1y ARdie Y& o 4| 3R & {36 &g gferaaiat 3 e 3 ket &
tier 3fR wrRIfT deh 6 T

Y T & 91E SeTlch H 9T STehIST Thel 14T AT| STShIfRIT 9T = ATTEA&T <hl siereh 1T fotam 3R STHeRx g fohan | fRifa eiRdfa
B T G R THSHST El ¢ TR s T hl G Hidh IR g SR STl b chig A fohaT| 6 91 §erch I UTATeAsT Sl griad
aTeR Repret T

R USHUT & 15 frumiia TR R S st Y 7 3R sidar fRR arrener & & s i g% drars H 1S gl
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At anfaamh & AR SIHERT W Bl el sriargt

18-Feb-2026 7:06 PM

T ufduer s 7gd A STor ST ot feran

AR, 18 TR | AaT ufdue . TRUGH Hed A SeRMYR & §9YR Tia H Gk Snfearedt arHior it g Fr g Ak e
HHATARR AN, 3R AL YA SSTfd SRINT <t Ul felgen? i &l AT <l g

a1 ufduer €. TROT I 7ET A gl foh, S<iTe SeRMYR it & g9qR Mg & afed gear s guirgu ud mefik 81 fored fda wu
T yemafie sRars & gRUTEEEY ek srfeardt urHior i gaar &t 78 g1

Jar ufder 1. 7ga 7 v | foran o, STHeRT SR, Taifdid srars & AnTRent dht gref &g Fygad sifdieial grT srafdies aet v
foran ma, S uRummesy uas ATy enfeardt &t 97 gt 7181 9 gea1 § @-ig Il ud AnTiRes THTST H TR S1Tehier gd dier
Tt § YT URATEfAh TeRUT, SidTdas! 3R Helsd ATFai R hl 38T el A 7Tk U I3 2@ &1 Ig AFaN IR hl R eeie g,
St forelt oft erdifies sgawen # whert 8l 81

a1 ufauer = whgt & 136, deat 6 wirun, =g gRfEd wa aun S & e § SAfAaT 99T 3@ 8 Uk aTdsh, fAwaer od
SR S4TSR 8l

Igi AL AFAIIRR AT & §qul gea1 & it a2 o1 IdT T 8q Toh Wa, Fsaer Td STaeaiia Siid el hl A <hl 81

A1 ufduer g1, 7ga A |7 H & o, difed gRar ot dchrel Farmestt gd sraas TgradT gRfedd o) Td geA1 9 uwifdd v ae
UTHioT o e ITAR el GatE eht erae
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faeeft & 15 fa & 800 & a1fdes T wfruar: g18 @i 7 Fg, fieeht TR ok gfew @ #im Siare

ST feeett A 91t & gt 15 fat & 800 & SATGT AT o AT g1 hl @aR A g8hu Ha f3a 8. ge <amaefier 3dg R Sutery
6 I 7 3T A H U T 4 91 A STa1d 7R €, SEfh Yol 3 qral ot IR & @it @ 8.

9T Wt February 18, 2026 4:03 pm

Edited by Radha Priya

Delhi Missing Persons: 321 &l IsTeT-t # Ig1 Tar | @l o E g1 o g W fQeed! 818 hIc A 9% $@ SUARIT 8. HIE A Age
15 f&=1 & +fiar 800 & SATGT T o ATIAT B9 <l HeAT IR TAM oid §U ha TR, faceh! TR, IR AFET@HR kT (NHRC)
3R fecet gferd &t Fifew SIRY foha 8. e =amanedier qde AR IuTear SR Sy dsrd &ikar &t o9 = 37 9+t geff § IR 9w &
AR STaTe ST e a1 e e &.

AT § R ATHAT?

g TGN SIRAAT 3 TRHR 1 R F SRR Teh STHfed ATkl TR 31T 8. A1feht | g fokar mam & foh 39 &1t & gamdt 15 faat A &t
800 @ 3ifdieh &N e 1 7Y &, et Gars & SR e 3 ag We AT 918 U1 o6 o dan € i e gofig 6té d difsa 8. g9
R ITfAhTeRdT & aehidt A I T i fha foh 37cht SRt & fhergtat gofia e & Ot hiE anfrent wifea =8 €.

Aicierlel 3R SOP & Seeiad I 3TRIT

SRR FTFART # URmEH 3R gferd &t Sriuumedt R 7R FareT 3a1¢ 7Y 8. Arfeieiehd! a1 31R1Y & foh:

TTHIGT Afddl i gen h forg iR STt Wicielel o1 Ut =@l fohar ST 38T &.

¥ss SHRfET WRfioR (SOP) &t s & 1 W& &.

eI & HRUT & foh e F 98 TAM IR @R IR TS 1 T8 8 SR 3+ch! Jol1el Tl & & =181 g1 U7 <&l &.

fawett gfere o1 uer ofi srienst tR TEfteReuT

T o, et gfors = 571 @Rt ofk arat &t R & @R o faan 2. gferd &1 g & fos @ a<at ofR @il & Armelt | sraich
TGt I @eR AT HHaATE 6. Gfeld o SER:

3MfdepTiRes 37ichs fUset Ueh gereh § 19T Rk 9 gU 6.

gifcraT aTiehst o Hatfeeh, GSt A | & 235 @NTH T UdT TRTIAIT ST Gl &, Stafch 572 7T aredft oft @ &.

gfera = Jaret <t & o 39 Hagafd g8 W ShaTg S aTeil o T et ST BrRaTs i ST,

TSt ufafehar

& Y a1 78 & 6 59 g2 wR Aueh ga e st urdt (AAP) 7 oft gfer & gra o awei fhan 8. S8t Uk SR a1fRiehrehar siichst
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Fg T fReeit TXPR Dl IR JwdTg B Th-THT AT 5

HIC = it & alienl # gxd &y ¥ ghR fohar

SITRUT HaTeardl, s faeett | fowedt # ATTaT ST <Al UdT @7 3R AT d¥h<! i St T3l R ek T & [T Tep Holgd cawl
A I 7T aTel! ATeRT IR el 8T8 hid = the g Aol RPR T STaTe A 81

g AT g HHAR SUTEATT g =ATIH[c! doTd ShIRAT ehl Ui F g Halerd 3iR Afgar g aret faeer #arer, et TR, faoet
gfe 3R IR AFATSRR TANT eht AfeH SR} R STaTd AR 1 JHSTeld = IR AWl A SiaTel QTi¥el ehe el 32T od gu gams 15
3eT dh & forg wfia e &t

SfAgaT SRAAT 2d TRBR 7 ATRIPT SRR R gl foh ATadr drm & Traes afgeredt ik gl & amel & doh @ Feidast 8l @t & ofR
TIPR SThT UdT o4 § ATehi &t 2l

foeeht & 3,151 @il & eruar g Y Rié et

g1freRt & gt T foh anfaeRTRes 2eT & udT gotar & foh 39 A1el SHast 3R hrast &t waiTd & ata fieeht & 3,151 @i & amgar g
&Y Raid fareft siik 59 e 81 wfaerd o sieft des uar 781 =ret 81
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